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                                              J   U  D  G  M  E  N  T

1. The prosecution case in brief is that ejahar was lodged by

the informant Miss Jyoti Konwar (Chetry) before the I/C, Talap Out post

alleging inter alia  that on 14-03-2018 at about 9:30 PM, her husband

assaulted her in a bad manner without any reason. Her mother-in-law

also  used offensive language.  As  a result  of  assault,  she sustained

injuries.  It  is  also  alleged  in  the  Ejahar  that  her  husband  and  her

mother in law used to torture her demanding dowry. Hence, this case.

 

2. On receipt of ejahar, the same was registered as Talap OP

GDE  No.  321  dated  15-03-2018  and  the  same  was  forwarded  to

Doomdooma PS  for  registering a case under proper  section  of  law.

Later on,  the ejahar was received and registered as Doomdooma PS

case  no-  72/2018  u/s  498(A)  IPC.  On  completion  of  investigation,

Charge-Sheet was submitted in the case u/s  498(A)  IPC against  Sri

Raju Konwar and Smti Chit Kumari. On receipt of summons, the said

accused persons appeared before the court and copies of Prosecution

Documents were furnished to them. Charge u/s 498(A) IPC was read

over and explained to which they pleaded not guilty and claimed to be

tried.

3.  Evidence was adduced by the prosecution side. Heard Ld.

Counsel for the accused and Ld. Addl. PP on point of argument.

Points for Determination

  4.           The following points are considered for determination

of this case:            

(1) Whether the accused persons physically and

mentally  tortured  the  informant  and  subjected  her  to  cruelty  by

demanding dowry and thereby committed an offense punishable under

section 498(A) of IPC ?



Discussions, Decisions And Reasons Thereof

5.  The  prosecution  adduced  the  following  evidence  for

establishing their case:   

6. PW-1  Smti.  Jyoti  Konwar  Chetri  initially  deposed  in  her

evidence that on 13-07-2016 her marriage was solemnized with the

accused person socially and after her marriage her husband took her

to his house at Talap 15 No. break line. She started her conjugal life

with the accused person namely Sri Raju Konwar and also her in-laws

in a joint family. For about 20 days after solemnization of her marriage

with the accused person, her life was going on properly, but thereafter

the  accused  person  started  to  torture  her  frequently  over  pretty

matters. On 14-03-2018 her husband and mother in law assaulted her

very badly and started to demand dowry. On the next morning she

went to Talap PS for lodging the ejahar against the accused persons.

Ext. 1 is the ejahar and Ext. 1(1) is her signature.

7. PW-2 Sri Prodip Chetry, deposed in his evidence that the

marriage  between  the  accused  person  and  the  complainant  was

solemnized on 13-07-2016. After the marriage was solemnized she was

brought to her matrimonial house at Talap and there she started her

conjugal life with the accused person and other family members in a

joint family. After about 4 months from the date of her marriage, the

accused person and his family members started to assault her stating

that she did not bring essential items from her parental house during

marriage.

 8. PW-3 Smti Sunita Kalandi, deposed in her evidence that

about  two  years  ago,  the  accused  Raju  Konwar  married  the

complainant and brought her to his house and they lived as husband

and wife along with other family members. One day in the year 2018

she saw gathering of people near the house of the accused person.

From the nearby people she heard that there was a quarrel between

the complainant and the accused person. Hence, police came there.

9. PW-4 Smti. Pinki Chetry, deposed in her evidence that the

marriage between the accused and the complainant was solemnized



about 2 years ago. The complainant started her conjugal life with the

accused person and her mother in law and with the family members of

the  accused  persons.  This  witness  could  not  depose  anything

regarding torture alleged to be inflicted upon the victim or regarding

any demand made by the accused person. 

10. PW-5 Dr. Ashok Kumar Sonowal, deposed in his evidence

that on 15.03.2018 he was posted at Dangori C.H.C. as Senior Medical

and Health Officer. On that day, he examined Smt. Jyoti Konwar Chetry,

27  years,  W/O  Sri  Raju  Konwar  of  Talap  T.E.  line  no  15,  who  was

escorted  and  identified  by  constable  621  Bishnutun  Khaton.  After

examination, he found mild tenderness present over left side of the

forehead. In his opinion, the injury was simple in nature and caused by

blunt object. Ext. 2 is the medical report and Ext. 2(1) is his signature.

11. PW-6 Smri Chandramoni Sharma deposed in his evidence

that he heard from the neighbouring people that a quarrel had taken

place  between  the  accused  persons  and  the  complainant  and

thereafter  the  complainant  left  her  matrimonial  house.  He  did  not

know anything else regarding the said incident.

12. PW-7 SI Sumeswar Borah deposed in his evidence that on

15.03.2018,  he  was  posted  as  2nd Officer  at  Talap  OP  under

Doomdooma PS.  on that day, as I/C of Talap OP, he received a FIR

lodged by Jyoti Konwar Chetry and entered into Talap OP GDE No. 321

dated 15.03.2018 and took the investigation of the case by forwarding

the FIR to O/C, Doomdooma PS for registering a case and accordingly

Doomdooma PS C/No.- 72/2018 u/s 498(A) IPC was registered by the

O/C, Doomdooma PS. Ext. 1 is the said FIR, Ext. 1(2) is his signature

with his endorsement, Ext. 1(3) is the signature of Manimohan Koch,

O/C  of  Doomdooma  PS  with  his  endorsement.  He  recorded  the

statement of  the complainant and forwarded her to Dangri  PHC for

medical  examination.  And  thereafter  he  visited  the  PO  situated  at

Talap T.E., Brack line no. 15 and after inspection drew up a sketch map

of the PO. Ext. 3 is the said sketch map; Ext. 3(1) is the signature of

him.  He examined other witnesses at the PO. He issued notice to the

FIR named accused Raju Konwar and Smti. Chet Kumari and after their



appearance  he interrogated  them in  connection  with  this  case  and

allowed to let them go u/s 41 Cr.  PC. In course of investigation, no

sufficient evidence was found against another accused Bhim Bahadur

Konwar. After completion of investigation, he submitted the CS against

the acused Sri Raju Konwar and Smti. Chet Kumari u/s 498(A) IPC. Ext,

4 is the CS and Ext. 4(1) is his signature.

13. Heard Ld. Counsel for the accused and Ld. Addl. PP it is

reflected from the case record that on 14-02-2020 one petition was

filed by the informant namely Smti Jyoti Konwar wherein it is stated

that the informant and the accused person namely Sri  Raju Konwar

had settled the dispute amicably before the mediation in connection of

the mediation proceeding out of T.S. no. 91M/2019, which was filed by

the accused person Sri Raju Konwar against the informant Smti Jyoti

Konwar for dissolution of marriage. The case record also reflects that

PW-1  Smti  Jyoti  Konwar  Chetry  had  further  deposed  in  her  cross-

examination on 18-02-2020 that after she had  adduced evidence in

the Hon’ble Court on 05-03-2019, there had been some developments

in between the accused person namely Sri Raju Konwar and her. She

further deposed that for dissolution of marriage the accused person

filed a divorce case in the Hon’ble Court of Tinsukia vide TS(M) 91 of

2019.  In  the said  divorce case the accused and the informant had

arrived at a mutual understanding and as per the said understanding

she does not want to proceed with the said case. She also deposed

that she does not have any objection if the accused persons namely

Sri Raju Konwar and Smti Chit Kumari, who is the mother of the other

accused person, are acquitted from this case.

ORDER

14. Considering the facts and corcumstances of the case, I

find that since both the parties, i.e. the accused persons namely Sri

Raju Konwar and Smti  Chit  Kumari,  who is  the mother of  the other

accused and the informant Smti Jyoti Konwar Chetry have come into a

negotiation and that since the informant does not have any objection if

the accused persons are acquitted from the case, I am of the opinion

that further continuation of the case is not required. Thus, the accused



persons  namely  Sri  Raju  Konwar  and  Smti  Chit  Kumari  are  hereby

acquitted  from  the  case.  The  bail  bonds  shall  cancelled  after  six

months.

15. This case is accordingly disposed of.

Given under my hand and seal of this Court on the 30th day of

June, 2020.

Dictated and corrected by me.

       (A.Bhattacharyya)                                         (A.Bhattacharyya)
 Chief judicial Magistrate,                                 Chief Judicial Magistrate,

Tinsukia.                                                             Tinsukia.



APPENDIX

PROSECUTION WITNESSES

PW-1: Smti. Jyoti Konwar Chetry

PW-2: Sri Prodip Chetry

PW-3: Smti. Sunita Kalandi

PW-4: Smti Pinki Chetry

PW-5: Dr. Ashok Kumar Sonowal

PW-6: Sri Chandramoni Sharma

PW-7: SI Sumeshwar Borah

PROSECUTION EXHIBITS  :

Ext. 1- Ejahar

Ext. 2- Medical Examination Report

Ext. 3- Sketch Map

Ext. 4- Charge-Sheet

                

                  (A. Bhattacharyya)           
 Chief Judicial Magistrate,

Tinsukia. 


